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(il) Hindi/English version of the
manuscripts for the new 104-2 text-
books are being sent to the Taraqgi
Urdu Board by NCERT as soon as
the manuscripts are received by
them. v
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DR. PRATAP CHANDRA CHUN-
DER: Sir, actually the non-avail-
ability of Urdu textbooks did not
affect the students adversely in Urdu-
medium schools as the teachers con-
cerned taught the students with the
help of English and Hindi versions of
the books and also with the help of
notes prepared in Urdu by them, I
have already explained that there
were some difficulties in the way and
that is why these Urdu text books
were not available. But the work
was not stopped. The work continu-
ed and the teachers came up with
other books and help the students.

SHRI JAGAN NATH BHARDWAJ:
Will the hon. Minister be pleased
to state as to what concrete steps he
proposed to take to see that Urdu text-
books are avaijlable in all parts of the
country?

DR. PRATAP CHANDRA CHUN-
DER: Sir, in answer to the main ques-
tion, I have indicated what steps
have been taken to ensure the avail-
ability of Urdu textbooks. I cannot
follow what further information the
hon. Member requires.

SHRI JAGAN NATH BHARWWAUJ:
I meant to say that there are so many
States which are far off like Himach-
al Pradesh and Mizoram. In all these
areas, there is a great difficulty in
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getting such books on many occasions,
Will the hon, Minister kindly assure
that books will be available in those
parts also?

DR, PRATAP CHANDRA CHUN-
DER: The original question is confin-
ed to the Union Territory of Delhi.

MR. DEPUTY CHAIRMAN: Next
Question.

Enforcement of total prehibilion

#24. SHR] S. W. DHABE: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(2) whal progress has been wade o~
far in the implementation of the 12
point prohibition programme by the
Central and State Governments; and

(b) whether Government propose to
enforce tota] prohibition in the country,
if so, by when?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) A statement is laid on the
Table of the Sabha. (See below.)

(b) The matter ig under the active
consideration of the Government, in
line with the Directive Principle of
State Policy enshrined in Article 47
of the Constitution,

Statement

The Government of India have takep
the following measures towards the
implementation of the Minimum Pro-
gramme of Prohibition announced on
2nd October 1975:—

Instructions have been issued
under the Centra] Civil Services
(Conduct) Rules, 1964 ang the All
India Services (Conduct) Rules,
1968 regulating the conduct of Cen-
tral Government Servants and
members of All India Services
stipulating inter alig that they shall
refrain from consuming alcoholic
beverages in public places. The
State Governments have also been
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advised to frame suitable provisions
in the Conduct Rules governing the
State Government servants in the
light of the instructiong issued by
the Central Government.

A Notification was issued on 19th
November 1975 that no owner of
any industrial undertaking engaged
in the manufacture of alcoholic
drinks shall carry on the business
of such undertaking except under
and in accordance with 5 licence
issued in this behalf by the Cent-
ral Government. Government have
resolved that to grant fresh licenc-
es except in cases where production
is hundred per cent export oriented

The Motor Vehicle (Second Am-
endment) Bill, 1976 was introduced
in the Rajya Sabha on 2 September
1976 to tighten up restriction on
consumption of alcohol by drivers
of automobiles,

A Notification was issued on
27-2-1976 under 8. 5(B) (2) of the
Cinematograph Act, 1952, providing
directions to the Board of Film
Censors setting out the principles
which shall guide the Board in
sanctioning films for public exhibi-
tion that portrayal of drunkeness
or drinking or advertisement of
alcoholic drinks is to be treated as
objectionable.

AFilm ‘For a Happier Tomorrow’
(Kal Udas Nahi Hoga) portraying
the evils of drinking has been pro-
duced. Another documentary film
is also under production.

Three voluntary organisations
were given grants amounting to Rs.
3.80 lakhs in 1976-77 for education
work on Prohibition.

As regards the progress achieved
by the State Governments, the Gov-
ernments of Andhra Pradesh, Assam
Himachal Pradesh, Haryana, Jammu

& Kashmir, Karnataka, Kerala,
Madhya Pradesh. Maharashtra,
Maghalaya, Manipur, Nagaland.
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Orissa, PunJab, Rajasthan, Sikkim.
and West

Tripura, Uttar Pradesh
Bengal have all accepted in principle
the guidelineg issued by the Govern-
ment of India. The Governments of
Kerala, Maharashtra and Andhr
Pradesh have, however expressed
difficulties in regard to banning of
drinking in country ligquor and toddy
shops. The Government of Kerala
has also expressed difficulties regard-
ing imposition of a complete ban on
purchase by or sale of drinks to dri-
vers of automobiles. These are being
examined,

The guidJlines are also under the
active consideration of the Govern-
ment of Bihar.

Total prohibition is Th force in the
States of Gpjarat and Tamil Nadu.

SHRI S. W. DHABE: Sir, Will the
Minister assure this House—now that
the Government has at the head a
Prime Minister who ig g believer and
who has got faith in prohibition—that
complete prohibition will be enforced
in other States also as in Gujarat and
Tamil Nadu? And in formulating
the prohibition policy under article
47 of the Constitution, will he consi-
der thig aspect that students g4 youth
are not affected by the consumption
of ligquor? |

DR. PRATAP CHANDRA CHUN-
DER.: Sir, the hon. Member must be
aware that the execution of the policy
of prohibition as enshrined in article
47 of the Constitution is primarily
the responsibility of the State Govern-
ments, According to entries 8 and 51
of List II of the Seventh Schedule, it
is the State Governments which have
exclusive jurisdiction over the sub-
ject. Every 8 says:; “Intoxicating
liquors, that ig to say, the production,
manufacture, possession, transport,
purchase apd sale of intoxicating
liquors ” Etxtry 51 says, “Duties of
excise on the following goods manu-
factured or produced in the State....
(a) alcoholic liquors for hurman con-
sumption.” and o on. So, that being
the position. T should humbly submit,
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Sir, that in the States, the Govern-
ments are run by the Party to which
the hon. Member belongs. So, it may
not be possible for us to interefer at
this stage.

SHRI S. W. DHABE: When the
Government is considering the
amendment to the Constitution, will
the Government amengd this article 47
so as to make prohibition a Central
policy?

DR. V. B. SINGH: It js a part of
the Directive Principles of State

DR. PRATAP CHANDRA CHUN-
DER. It is true that it is a part of the
Directive Principles of State Policy.
But the implementation is the res-
ponsibility of the State Government,
and whether the Constitution will be
amended or not will depend on the
co-operation of this august House.

SHRI SARDAR AMJAD ALI: Sir,
I rightly agree with the hon. Minister
that the implementation of prohibi-
tion is a matter that is entrusted to
the State Governments. The policy
of prohibition has been declared by
the previous Government about a year
back. Would the hon. Minister kind-
ly tell this House whether he has
magde any efforts to know from the
States as to what steps they have
taken towards its implementation?

DR. PRATAP CHANDRA CHUN-
DER: Sir, this will require a longer
history to be narrated, and 1 do
not want now to take the time of this
hon. House. Sir, as the hon. Member
might know, on previous occasions,
efforts were made to induce the State
Governments to introduce prohibition.
Even financia] assistance to the State
Governments to the extent of 50 per
cent of the losses that they might
suffer on account of excise revenue
consequent upon the introduction of
prohibition was offered to them. This
offer was gvailed of only by three
State Governments, namely, Uttar
Pradesh, Rajasthan and Haryana. The
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other State Governments did not
avail of the offer. Under the new
set-up the present Central Goveran-
ment may again renew this offer but
that will have to be processed through
the Finance Ministry firsy and I am
not making any comsmitment on this
score at the present time.

PROF. RAMLAL PARIKH: Sir, I
would like the hon. Minister to con-
sider the question of ensuring pro-
hibition in university hostels as the
responsibility of the Education Minis-
try. 1 have heard reports that in
universities, particularly in some of
the Central Universities, liquor i
being freely consumed ang students
are getting addicted to this habit. I
think that this ig really a very grave
situation. On the one hand you are
thinking of enforcing prohibition for
the whole nation and. on the other
hand, you are allowing liquor to be
freely consumed in university hostels,
wihiich are directly under the manage-
ment of the Government of India. 1
think it is time that the Ministry of
Education took gome steps to ensure
that firstly liquor is not allowed to
be consurned in university hostels.
May T know whether any such propos-
al or measure is under the considera-
tion of the Government? Secondly,
I would like to know whether it is
the Government of India’s policy that
liguor shops would not be allowed to
be located in or around any education-
al institution. It is equally important
that liquor shops are not allowed to
be opened just in the vicinity of edu-
cational institutions. I have heard that
there are many such shops in some of
the Stateg around Delhi. Thirdly, T
would like to ask wiat measures the
Government is considering to enforce
prohibition on the railways. T raised
this question the other day while
speaking on the Railway Budget alsn.
I stated then that liquor is being
freely used in railway compartments
to the great discomfort and agony of
other passengers, who believe in pro-
hibition &ir, T would like to know
how the Government is going to tackla
all these questions,
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~ DR. PRATAP CHANDRA CHUN-
DER; Sir, the Twelve Point minimum
Programme for enforcement of pro-
hibition had been announced earlier,
That includes stoppage of drinking in
public places, hotels, hostels, restaur-
ants, clubs and publie reception. It also
bang setting up of liquor shops near
industrial, irrigation and other deve-
lopmental projecty in arder to keep
away the workers from drinking. It
hag also been provided that the Gov-
ernment servants of all categories, in-
cluding employees of public sector
undertakings, should abstain from
drinking in public and that drunken-
ness while on duty would be severely
punished, So, this programme has
been accepted in principle. If there
ig any violation, certainly the Govern-
ment will look into those caseg if
specific instanceg are brought to the
notice of the Government.

PROF. RAMLAL PARIKH: Sir,
there has to be an enquiry by the
Ministry in order to find out whether
the recommendations made earlier are
being enforced. The question of
specific cases will come later when a
review has been made, Nobody has
tried to see whether these recom-
mendations are being enforced at all.

That is the point,

DR. PRATAP CHANDRA CHUN-
DER: Sir, ag I gtated earlier, this
Minimum Programme has been adopt-
ed by the Government and has been
recommended to the State Govern-
ments and most of the State Govern-
ments have adopted it in principle and
it is expected that they are enforcing
it. If there ig a case of any violation,
certainly that should be properly
dealt with. One of the items of the
Minimum Programme is that no liquor
shops should be allowed on highways,
residental areas in towns and villages.
nor anywhere near educational in-
stitutions, religious placeg and colom-
eg of labour,

SHRI V. V. SWAMINATHAN: Sir,
after the introduction of President’s
Rule in Tamil Nadu, an Expert Com-

mittee was appointed to go into the
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guestion of total prohibition ang re-
view the situation. I want to know
whether the Expert Committee has
submitted its report and whether the
report is in favour of total prohibi-
tion or relaxation or any modification.

DR, PRATAP CHANDRA CHUN-
DER: I will require g notice for this

question. '
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AN HONOURABLE MEMBER: The
Minister should concede,

DR, PRATAP CHANDRA CHUN-
DER: So far as the Union territories
are concerned, some of the Union
territories have accepted the prog-
ramme of prohibition anq I am
glad to state before this august House
that in Arunachal Pradesh and Lak-
shadweep, there are no liquor shops
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under their administration. Ag re-
gards Delhi. the Delhi Administration
have not yet indicated the steps they
have taken to implement the prog-
ramme, As the hon. Member desires,
the matter might be looked mto by
thig Government.

SHRI P. K, KUNJACHEN: Sir,
when total prohibition is introduced,
there will be large-scale unemploy-
ment for the workers engaged in that
industry. I want to know whether
the Government will consider about
rehabilitation of these large numbers
of workerg before introducing pro-
hibition completely.

DR, PRATAP CHANDRA CHUN-
DER: Some States which have taken
up thig programme wanted an ex-
ception in the case of today tappers,
Whether they will be rehabilitated
or not, it ig entirely a matter for the
State Government to look into.

o W FuTer fag: wer w1
¥ & gg S g fF 1947 a%
aqy 3w § frar werfry fear s
qr WX 1947 ¥ 1976 TF fawaar
agr R w3 A gvER ¥ vty
a9 ¥ fag #w d@ g der
s & 7 !

DR. PRATAP THANDRA CHUN-
DER: Sir,. in answer to the mamn
question, I have already laid 5 state-
ment on the Table of the House and
that will, I believe, cover the point
which has been raised by the hon.
Member. I have nothing more to add,

SHRI N. H. KUMBHARE: Sir, as
you know, different States impose
different rates of Excise Duty on
liquor, with the result that the acti-
vity of smuggling liquor bottles from
one state to another is very much in
evidence and many unsocia] elements
are involved in thig activity. T would
like to know from the hon. Minister
whether he contemplates any mea-
sure by which we can assume the
power to ensure that Excise Duty is
enforced uniformly in all the States,
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DR. PRATAP CHANDRA CUND-
DER: Sir, in our federal structure
under the Constitution, the States are
autonomous in certain fields and, I
believe, in the matter of imposition
of Excise Duty also. I do not think
the €entral Government jg empower-
ed to intervene in this matter,

MR, DEPUTY CHAIRMAN: The
question hour ig over.
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WRITTEN ANSWERS TO
QUESTIONS

Sugar milly in the country

*25. SHRI NATH] SINGH:

SHRI NAGESHWAR PRASAD
SHAHI.

Will the Minister of AGRICUL~
TURE AND IRRIGATION be pleased
to state:

(a) what is the number of sugar mills
in the country; and

(b) what is the number of mills whose
management hag been taken over by
the Sugar Corporation?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
PARKASH SINGH BADAL): (a) The
number of installed suggar milly in
the country is 273.

(b)Management of 5 sugar mills
has been taken over and entrusted to
the State Sugar Corporations.

Inadequate medical facilities for
pecple suffering from T.B. in Delhi

*26. SHR; KHURSHED ALAM
KHAN: .
SHRI JAGAN NATH
BHARDWAJ:

SHRI IBRAHIM KALANIYA:
SHRI KALAP NATH RAIL:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether it is 3 fact that the exist-
ing medical facilities for the treatment



